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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

0.ANg,69/97,

Date of orderi: 25,2.1997,

2, The Director-General (News),

‘ accommodéting the applicant Iin Hyderabad with w!

Batween

A.Ramakrishna Rao .+ ADplicant |

And

1. The Govt. of India,
Reptd. by Secretary,
Min. of Information &
Broadcasting, Sastry Bhavan,
New Delhi .

News Services Division,
All India Radio, :
New Delhi.

3. The Station Director,
All India Radio, ‘

Hyderabad (A.P.). . Respondenté

Counsel for the Applicant

Counsel for the Respondents
Addl. CGSC

CORAM ’

.. Shri Y,Suryanarayana

.+ Shri V,Rajeswara Rao,

Hon'ble Shri Justice M.G.Chaudhari : Vice-chairman

Hon'ble Shri H.Rajendra Prasad : Member(A)

Order

In view of the reply dated 7.2,97 togéther

W
submitted therez% and answer to the queries rail

even after considering the submissions urged on

with annexure,
sed on 22.1.97

behalf of the

applicant partidula:ly that %:ﬂcould be ea?ily accommodated

in the post of Regional Censor Officer we find
Neth ‘

to grantﬂﬁ direction to the respondents,

2. The respondents have stated that the Tatte

carefully examined but as there is noSenior Gr

post available in ijbg@éare in any media at Hyd

not be possible to accommnodate the applicant in

We could at the higHest require the respondents

|-

Lt difficult

r has been

fie Group ‘A’
erabad, it may
Hyderabdd'J
to considef

hich object

we have given the directions dated 24,1,97. Ho&ever we canno

&49"’/

...-.2




- B en he

which he has no legal claim, The Q

entertained.

3. The applicant has been representing that in view of the

education of his son at Hyderabad and his daughter at Bangalore

it wiili be inconve‘rﬁ;‘e‘r‘gf_eg for him to shift to Delhi immediately

and at least till the current academic year for both of them

is over, Hence he submits that at least till 30.4.57 the
respondents should have accommodated him in Hydera

Alternatively he submits that at least then he sho
A

in theilr reply that the applicant may apply for leave upto

14.2.97 which would mesn that they would have no objection

to grant the same, We do not see any reason @s to why an
spplication for leave as may be available to thé applicant
Lf made as per the rules for further peribd from 22,2.97
to 30.4,97 sheuld be ordinarily refused by the respopdents.

We would therefore observe that in the event of the applicant

applying for leave firstly for the period covergd upto 14,.2.97
as may e necessary and for further period upto 30.4.97

the respondents mway not refuse the same on technical grounds
and considering his family problem may consider Qran ing

the sameawspar runles

. With the aboye observations the 0.A. is disposed of,

Meﬂ

Dated: 25.,2,1997,
Dictated In Open Court.

br.




- N
N VA.69/97
1

. The Secretary, Govt.of India,
Ministry of Information
and Broadcasting, Sastry Bhavan,

New Delhi.

I

|

/2. The Director General (News)

' News Services Division, All India Radio,
|

:

I

JI

New Delhi.

3. The Station Director, All India Radio,
Govt.of India, Hyderabad(A.P.)

. One copyto Mr,.Y.suryanarayana, Advocate, CAT.Hyd.
5., One copy to Mr.v, Rajeswara Rao, Addl.CGSC, CAT.Hyd.
6. One copy to Library, CAT.Hyd.

7. One copy to DeR.(A) CAT.Hyd.

; 8. One spare copy.
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T35 THe CeilTRu. ADRINISTRATIVE TRIBUNAL
0 EReosaly BliiCH AT EYLERABAD

THe HOW! 3L MR.GUSTICE M.G.CHAUDHAKI
VICE~CHATRMAN

AND .
N

THE HON'BLE MK.H.RAJENDRA PRASAD
MEMBER ( ADMN )

Dated: 2 N - 7f—~l99i)

SRBER-ZHUDGMENT

b

M.A./R.A/C.A. NOi

co in
o.amo. b9 /chlr
T.A.NO. (.P. | .) .

Aémit ed and Interim I[drecthkons

issuell. .

Alowéd.

Disposed of with dictions
—

Dismidsed.
Cismigsed as withdrawn,

Dismigsed for defauit.

Qrders d/R‘?J'ected.

pvm,






